I N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

| NTERLOCUTORY APPLI CATI ON NO. 2 OF 2009
LN
ClVIL APPEAL NO 6753 OF 2008

NARAYAN PRASAD LCHI A . ... Appel | ant
VERSUS
N KUNJ KUMAR LCHI A .. .. Respondent

JUDGMENT

Heard M. ML. Verma, |earned senior counse
appearing for the respondent-applicant and M. S. K Bagari a,
| earned senior counsel appearing for the appellant — non-
appl i cant. W are satisfied that two typographical errors
have crept in the judgnent of this Court passed on Novenber
25, 2008 in Civil Appeal No.6753 of 2008 and proceed to
correct those m stakes.

In paragraph 6 of the judgnent, before the
sentence “In furtherance of the award and for its

I npl enentation..... " the words “According to the appellant”



is to be added and read.

In paragraph 13 of the judgnent, there is a
m st ake of date and in place of “June 24, 2006”, “June 24,
1996” is to be read.

Thi s di sposes of Interlocutory Application No.2 of
2009.

The Registry 1is directed to issue necessary

corrigendum
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JUDGMENT
( TARUN CHATTERJEE)

( AFTAB ALAM)
NEW DELHI ,
DECEMBER 17, 2009.



